IN THE CENTRAL ADMINISTRATIVE TRIBUNAL i

JODHDUR BENCH JODHF’UR .
ORDER SHEET |

_ | APPLICATION No__;OFQ' o '
.Ap'plican'tl (s’) \ Respondent (s)
Advocate for Advocate for :
Appllcant (s) ’ ReSpondents (s)
Orders Of The Trrbunal

" Notes -Of ,the Regrstry

.___‘,._.S}Gié
(GR. Patwardhan ) - o " ( Kuldeep Singh

'OANo41/2002 L

Date of Order: 17.12.2004

Mr. B. Khan, counsel for the épplicant.
Mr. Salil Trivedi, counsel for the respOndents;

The appllcant had filed this O.A. for dlrectlon to the
respondents to make him payment of pensionary dues/benefits
. pension amount of commutation of pension, DCRG, leave
encashment PF etc. forthwith etc.” It has been stated by -

_respondents that the due benefits have already been granted to

the applicant and the P.P.O has also been issued: Copy of the

same has been supplied to the learned counsel for the. -

appllcant It is, however, submitted by the learned counsel for
the applicant’ that there are some discrepancies in the PPO
‘issued by the Department for. rectification of which.. the

- applicant has given many representations to the department-

which are pending. In so far-as this O.A. is concerned, the .
same has become infructuous. However, respondents may -

consider and decide the representations filed by the applicant
expedltlously If the applicant is still aggrieved by the order to -
be passed by the respondents, he will be free to approach this.”
Tribunal for vrndrcatlon of his. grievance, if any.” Since, no- "’

grievance survives in this O.A., it is dlsmlssed as mfructuous, :
but with the above. observatlons

Adm. Member " o . .- Vice Chairman -
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